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AUTHORITATIVE ENGLISH TEXT

Bill No. 18 of 2011.
THE HIMACHAL PRADESH PRE-EMPTION (REPEAL) BILL, 201 1
(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)
A
BILL
to repeal the Himachal Pradesh Pre-emption ActdZ8&t No.10 of 2011).

Be it enacted by the Legislative Assembly of HimadReddesh in the Sixty-second Year of the
Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Pretiemp
(Repeal) Act, 2011.

2. Repeal and Savings.1) The Himachal Pradesh Pre-emption Act, 2010
(10 of 2011) is hereby repealed:

Provided that such repeal shall not affect—
(a) anything done or any action taken under thiesAaepealed;

(b) any decree which has been passed under theoAejpealed and has become
final;



(c) any claim for the refund of the deposit mada security furnished under the
Act so repealed; or

(d) any expenditure incurred in the dischargeost cinder the Act so repealed.

(2) Notwithstanding such repeal, all suits, appeahd other proceedings,
including execution proceedings under the Act seated, pending before any court or
appellate or revisional authority, shall be dispbe# in accordance with the provisions
of the Act so repealed, as if the Act has not repealed.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Pre-emption Act, 2010 (Act Nibof 2011) was enacted
with the objective to provide for right of pre-engpt to the co-sharers and tenants in the
State of Himachal Pradesh. In various meetings,Rbeenue Officers exercising the
powers of Sub-Registrars have apprised that thergkpublic is facing hardships due to
aforesaid enactment more particularly in those<adeere there are numerous co-sharers
and one or some of them are compelled by adversensstances to sell their land. The
Revenue Officers have also apprised that this At failed to achieve the objective
behind it, but has rather caused problems to gepeafdic. This Act has increased the
probability of manifold litigations amongst farmeakthe State. Thus, it has been
decided to repeal the Act ibid.

This Bill seeks to achieve the aforesaid objestive

(THAKUR GULAB SINGH)
Minister-in-Charge.
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